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3Mr/ORDER

PER M. BALAGANESH (A.M):

This appeal in ITA No.3388/Mum/2014 for A.Y.2008-09 arises out
of the order by the Id. Commissioner of Income Tax (Appeals)-15,
Mumbai in appeal No.CIT(A)-15/Arr.260/ACIT-1(2)/13-14
20/02/2014 (Id. CIT(A) in short) against the order of assessment passed
u/s.143(3) r.w.s. 144C(13)of the Income Tax Act, 1961 (hereinafter
referred to as Act) dated 30/01/2012 by the Id. Asst. Commissioner of

Income Tax (2), Mumbai (hereinafter referred to as Id. AO).

dated



ITA No. 3388/Mum/2014
M/s. Parker Hannifin India Pvt. Ltd.,

2. We find that assessee had settled the dispute arising for the year by
availing 'Vivad se Vishwas Scheme’. The assessee vide letter dated
16/04/2021 had requested for withdrawal of the said appeal. This fact is
further confirmed by the assessee by its email dated 12/07/2021. In view

of the same, the appeal of the assessee is dismissed as withdrawn.

3. In the result, appeal of the assessee is dismissed as

withdrawn.

Order pronounced in open Court on 13/07/2021.
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